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JEWELLER'S BLOCK INSURANCE POLICY DOCUMENT

Whereas thénsured named in th&Schedulehereto has made to Bajaj Allianz General Insurance Co. Ltd. (herein after calle]
‘Company’) a written proposal and declaration (specified inSlobedulg which shall be the basis of this contract and be deen
to be incorporated herein for the Insurance herein after contained and has paid the premium stated there in subject to
conditions, provisions, exceptions contained herein or endorsed or otherwise expressed herein.

Now this Policy witnesseth that subject to the terms, exception, limitations and conditions contained herein or endorsed
the Company will indemnify the Insured against loss of or damage to any property or part thereof specified 8clieelule
occurring during théolicy Period stated in theScheduleor during any period in which theompany may accept payment for
the renewal of th@olicy by the perils insured against as set forth hereunder.

The liability of theCompany in any onePolicy Period shall in no case exceed in respect of each of the several items specif
the Schedulehereto theSum Insured or limit of any one loss set opposite thereof or in all the @®tmh Insured stated in the
Schedule

SCOPE OF COVER

SECTION | (APPLICABLE ONLY IF OPTED BY THE INSURED AND SHOWN ON THE SCHEDULE)
Loss of or damage tBroperty insured under Items (a) to (d) under Section | ofShkedulewhilst contained in the premised
where thelnsured’s Businessis carried on or at other premises where the insregperty is deposited as specified in thd
Scheduleand caused by

a. Fire, Explosion, Lightning

b. Riot, Strike and Malicious Damage

c. Burglary , Housebreaking and TheRpbbery and Holdup Risks only

SECTION Il (APPLICABLE ONLY IF OPTED BY THE INSURED AND SHOWN ON THE SCHEDULE)
Loss of or damage tBroperty insured under Items (a) and (b) under Section Il oBitieeduleand carried/conveyed/distributed

outside the specified premises set forth inSlcbedulefor the purpose dhsured’s Businessby any cause whatsoever except as

hereinafter provided.

SECTION 11l (APPLICABLE ONLY IF OPTED BY THE INSURED AND SHOWN ON THE SCHEDULE)
Loss of or damage to throperty insured whilst in transit as specified in terms (a), (b) and (c) under Section Il $¢hieelule
within the geographical area specified in 8eheduleby any cause whatsoever except as hereinafter provided.

SECTION IV (APPLICABLE ONLY IF OPTED BY THE INSURED AND SHOWN ON THE SCHEDULE)

Loss of or damage to office furniture, fixtures and fittings being the property bigheed and being used in connection with th
Insured’s Businessand whilst contained in the premises whereltisered’s Businessis carried on, caused by:

a. Fire, Explosion, Lightning

b. Riot, Strike and Malicious Damage

c. Burglary, Housebreaking and TheRobbery and Holdup Risks only

Subject to th&sum Insured stated against this Section, the indemnity granted by this Section is extended to cover damage
burglars and/or thieves to the premises and/or landlord’s fixtures and fittings thereof for wHitduted is legally responsible
as tenant upto 1% of tf&um Insured under this Section.

BASIS OF VALUATION
The basis of valuation d?roperty insured for the purpose of this Insurance shall bénered’'s cost or cost plus 10% unles§
specifically stated in thBchedule

GENERAL EXCLUSIONS APPLICABLE TO ALL SECTIONS
The Company shall not be liable for under tholicy in respect of:

Q) Loss of and/or damage to tReoperty insured which may be sustained whilst the same is being actually worked up
from any process of cleaning, repairing or restoring and directly resulting there from.
2) (a) Property missing at stock taking in respect of which no claim has been previously notified unless the loss be

by thelnsured to be due to a peril covered by thelicy.
(b) Loss of and/or damage Rwoperty insured due to mysterious circumstances/ disappearance or unexplained reag

3) Loss of and/or damage to tReoperty insured whilst the same is being worn or used byrikered or any director or
partner of thdnsured or their spouses, member of their families, relatives or friends or whilst in their custody fo
purpose.

4) Loss of and/or to thBroperty hereby insured whilst any public exhibition whether promoted or financially assiste
any Public Authority or by any Trade Association or otherwise.

(5) Theft or disappearance Bfoperty hereby insured from road vehicles of every description owned or hired by or u
the control of thénsured and/orinsured’s directors, partners, servants, agents or authorized representatives wher
vehicles are left unoccupied/unattended.
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(6) Loss or damage caused by or arising from depreciation, gradual deterioration, wear and tear, moth, vermin and rr'[ildew.

7) Loss or damage to any items of glass, crockery, porcelain, chinaware and other articles of brittle or fragile natu
such loss or damage arises from accident to vessel, train, vehicle or aircraft by which such property is conveyed.
(8) Loss or damage occasioned by theft or dishonesty or any attempt thereat committed by or where such loss or dg
been expedited or in any way sustained or brought about by.
(a) any of thinsured’s family members.
(b) any servant or traveler or messenger in the exclusive employmentlo$tined.
(c) any customer or broker or broker's customer or angadia, cutter or goldsmith in resped®rofptnty hereby
insured entrusted to them by timsured and/orinsured’s servants or agents.
9) (a) Loss or damage occurring whilst in transit in India or ultimate destination outside the Geographical area stat
Schedule.
(b) Loss or damage tBroperty hereby insured intended for export from the time dRiaperty leaves thdnsured’s
premises in the ordinary course of process for transit and during transit for delivery to customs or carrier or post 0
(c) Loss or damage tBroperty imported whilst in transit from the time delivery is taken from the post office or
carrier or customs as the case may be until delivered atgheed’s Premises
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(10) Loss or damage arising from detention, confiscation, nationalization, requisition, occupation or willful destruction by or

under the order of the Government or any public or local authority.
(11) Any loss following use of the key to tBafeor in built locker as applicable or any duplicate thereof belonging to
Insured or person in whose custody the insuRedperty is, unless such key has been obtained by threat or by violen
(12) Loss or damage froperty insured whilst in window display at night or whilst kept ouSafeafter business hours.
(13) Any consequential loss or damage of whatsoever nature, including legal liability and delay.

the
Ce.

(14) (a) Loss or damage occasioned by or through or in consequence, directly or indirectly of any of the following occlirrences

namely earthquake, cyclone, typhoon, hurricane, tornado, flood, storm, tempest unless specifically covered by pa

additional premium.

(b) Subterranean fire or atmospheric disturbances.

(c) War, invasion, acts of foreign enemy, hostilities (whether war be declared or not), civil war, rebellion, revo
insurrection, military or usurped power, martial law.

(15) Any liability of whatsoever nature, directly or indirectly, caused by or contributed to by or arising from ion
radiations or contamination by radioactivity from any nuclear fuel or any nuclear waste from the combustion of
fuel or from any nuclear weapons material.

(16) Terrorism Damage Exclusion Warranty

This Policy excludes loss, damage, cost or expense of whatsoever nature directly or indirectly caused by, resulting frq

connection with any act of terrorism regardless of any other cause or event contributing concurrently or in any other seq

the loss.

For the purpose of this exclusion, an act of terrorism means an act or series of acts, including but not limited to the use d

violence and/or the threat thereof, of any person or group(s) of persons, whether acting alone or on behalf of or in conne

any organisation(s) or government(s), or unlawful associations, recognized under Unlawful Activities (Prevention) Ame]

Act, 2008 or any other related and applicable national or state legislation formulated to combat unlawful and terrorist act

the nation for the time being in force, committed for political, religious, ideological or similar purposes including the inten

influence any government and/or to put the public or any section of the public in fear for such purposes.

This exclusion also includes loss, damage, cost or expense of whatsoever nature directly or indirectly caused by, resultin

in connection with any action taken in controlling, preventing, suppressing or in any way relating to the above.

In the event of any claim arising hereunder for loss of damage tertperty covered by thidolicy, the Insured shall, if so
required and as a condition precedent to any liability oCimapany, prove that the loss or damage was not directly or indireq
occasioned by happening through or in consequence of the above excepted circumstances or causes.

GENERAL DEFINITIONS APPLICABLE TO ALL SECTIONS
The following words or terms in Bold shall have the meaning ascribed to them wherever they appeBolityhsnd references
to the singular or to the masculine shall include references to the plural and to the female wherever the context so permits

1 Burglary means the unforeseen and unauthorized entry to or exit fronnsheed Premisesby aggressive and
detectable means with the intent to steal contents there from.

2 Businessmeans business of thesured specified in th&schedule

3 Deductible means the amount stated in ®ehedule which shall be borne by thasured in respect of each and every
claim made under thifolicy. The Company’s liability to make any payment under tfolicy is in excess of the
Deductible.

4 Employee(s)means, the category of employees named irStieeduleand/or persons who have entered into a contr

of service with thénsured, but shall not include persons or persons within a category of employees whose empig
is of a casual nature and/or who are employed other than for the purposeBufitiess

5 Insured means the person or organization named irstiieedule

Insured’s Premisesmeans the premises named in $uhedulefrom which thelnsured operates hiBusiness
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7 Policy means the proposal, t&ehedule the policy document and any endorsements attaching to or forming part th
either on the effective date or during #alicy Period.

8 Policy Period means the period commencing from effective date and hour as shownSohéduleand terminating at
midnight on the expiry date as shown in 8whedule

9 Property for the purpose of Items (a), (b) and (d) under Section | and/or Items (a) and (b) under Section Il and/d

(a), (b) and (c) under Section Ill means jewellery, gold or silver or any precious metals or articles made frg
precious metals or precious stones. For the purpose of Item (c) under Seetapeltty means cash and currency note
For the purpose of Section I¥roperty means office furniture, fixtures and fittings being the property ofrteered
and being used in connection with theured’s Business

10 Robbery means the theft of contents at theured’s Premisesusing unforeseen, aggressive and violent means agd
theInsured and/orinsured’s Employees
11 Safemeans a strong cabinet within thmsured’s Premisesdesigned for the safe and secure storage of valuable itg
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and access to which is restricted. It is preferable to have this fixed to the wall or floor of the premises which will prevent

the carrying away of the safe itself.

12 Schedulemeans the Schedule attached to and forming part d? thisy.

13 Sum Insured means the amount stated in 8&hedule which is (save as expressly stated to the contrary) the maxin
amount (regardless of the number of amount of claims made or the number of the insured’s who make a claim
one claim and in the aggregate for all claims for whichGbenpany will make payment in relation to the Section t
which theSum Insuredrelates during thBolicy Period.

GENERAL CONDITIONS

1. ThisPolicy and theScheduleshall be read together and any word or expression to which a specific meaning has been g
in any part of thé>olicy or of theScheduleshall bear such meaning wherever it may appear.

2. Due Observance

The due observance and fulfillment of the terms, provision conditions and endorsemen®ofitlyisn so far as they relate tof
anything to be done or complied with by tlmsured and the truth of the statements and answers in the said proposal shal
condition precedent to any liability of ti@mpany to make any payment under tRislicy.

3. Due Diligence
The Insured shall use due diligence and do and concur in doing everything reasonably practicable to avoid or diminish
under thisPolicy.

4. TheCompany shall not be liable to make any payment underRbigy is respect of any loss or damage if discovery thereof
not made within 15 days of the happening of the same.

5. In case of any loss or damage of any kind whatsoever, it shall be lawful fimstied, or Insured’s factors, servants or
assignees to make all efforts for the defense, safeguard and recovery of the aforesaid subject matter of this insurance
thereof without prejudice to this insurance or waiver ofitisered’s rights hereunder.

6. Reasonable Care

6a. Thelnsured shall take all reasonable precautions for the safety oPthperty as regards selection and supervision
Employees securing all doors and windows and other means of entrance or exit otherwise and shall not withdraw or
protection and/or safeguards as are referred to in the proposal form to the detriment of the inter€bropamy without its
consent.

6b. If the value oProperty at any place were in excess of Rs. 2 Lacs, the same should be stored overnight or during non-
hours in a burglar proof safe.

7.Record Keeping

ThelInsured shall keep a daily record of tiFoperty (quantity, quality and value) both on thmsured’s Premisesand entrusted
to any persons covered under Baicy. Such record shall be deposited in a secured place dnstved’s Premises Preferably
a copy must be maintained at a place other thamshuged’s Premises The record should be produced as documentary evide
in support of a claim under ttiolicy.

The Insured shall keep proper stock and account books in which all sales and purchases are recortesdréihshall also
maintain a separate register for deposit and withdrawals of stock from bank lockers.

8. Entrustment

The Insured shall cause the person to whom ®mperty insured is entrusted to maintain a daily record of Rineperty
(quantity, quality and value) entrusted to them. Such records shall be deposited in a second place and produced as dd
evidence.
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9.Jangad Slip

Jangad/any other entrustment Slip should be pre-numbered serially and must be prepared in duplicate and copies produced as

documentary evidence in support of a claim under Rudicy. The Jangad Slip should show the number, pieces

of

diamond/jewellery delivered and the weight in carats. A separate register should also be maintained for entering the details of the

Jangad Slip serially.

10.Personal Conveyance Clause

This Insurance only covers thigroperty insured in transit when in the “close personal custody and control” of an indivi
designated in this Insurance and subject to the individual limitations if any as specifieGahduirleattached. For the purpose
of this clause, “close personal custody and control” means th&rtiperty insured shall be held by, or attached to, or with
sight and not more than arms length reach of the designated individual at all times whilst in transit, subject to the Hof
Clause. A negligent or voluntary relinquishment of “close personal custody and control” overopherty insured by the
designated individual will not constitute a loss for the purposes of recovery hereunder, and will result in an immediate ceq
coverage, subject to the Hotel/Motel Clause. Losses due to the infidelity of the designated individual are excluded.

11.Hotel/ Motel Clause

In respect of stay risks, this Insurance only cover®tgerty insured when in the hand or sight of theured and/orinsured’s
Employeg(s) and/or representative(s) or when deposited in either bank safe deposit vault or in the safe of a Hotel or Mot
whilst in custody of customs. For the purpose of this clause, coverage in respect of a safe in a Hotel/ Motel room will be ¢
only when the room is occupied or the insuRrdperty is contained in a safe and/or vault. This insurance excludes loss
damage to the insurdtoperty from unattended Hotel/Motel rooms.

12. Storage at Residence Clause

It is agreed and understood between parties that whenevistived and/orinsured’s representatives take any insured goo
home, these goods have to remain under the personal and permanent supervision of an adult person unless locked
private dwelling house.

13.Maintenance of Keys Clause
The keys to thénsured’s Premisesand/orSafe shall not be left on thinsured’s Premisesout of business hours unless sug

premises are occupied by thesured or any authorizedEmployeesof the Insured; in which case, such keys if left on the

premises shall be deposited in a secured place.

14.Pair or Sets Clause
In the event of loss or damage to any article forming part of a pair of s€othgany shall pay the value of the particular part d
parts without reference to any special value of the part or parts forming part of pair or set, but in any ©cenpamy’s liability
shall not exceed the proportionate part of$len Insured in respect of the pair or set.

15. Mis-representation/ Mis-description/ Non-Disclosure
The Policy shall be void and all premium paid hereon shall be forfeited byCtdrapany in the event of misrepresentation
misdescription or non-disclosure of any material particular.

No claim shall be recoverable hereunder if any change shall be made in the premises or in the conditions of the risk as
the time of acceptance unless @ampany shall by endorsement hereon declare the insurance to be continued.

The Company shall in no case be bound to accept any notices of any transfer of interest arising hereunder and nothing h
contained shall give any right against @empany to any person other than thesured.

16. Duties and Obligations on Occurrence of An Insured Event
Upon the happening of any event giving rise to a claim uRdicy coming to the knowledge of thesured:

(@) The Insured shall immediately lodge a complaint with the police detailing the items lost and/or damaged 4
respect of which thénsured intends to claim, and provide a copy of that written complaint, the First Informa
Report to theCompany within 24 hours and take all practicable steps to discover the guilty person or persons
recover theProperty lost or stolen and to prosecute and obtain the conviction of such person or persons
offence.

(b) Thelnsured shall deliver to th&€€ompany within fourteen days from the date on which the event shall have conj
his knowledge a detailed statement in writing of the loss or damage with an estimate of the actual value
articles lost and the amount of the damage sustained.

(c) The Insured shall permit the authorized representatives of Goenpany to examine the premises and books
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accounts and shall furnish all explanation voucher proof of ownership and other evidence to substantiate the claim

and theCompany may if deemed necessary require corroborative evidence of the statement$netited or of
any member ofnsured’s family orInsured’s Employeesin support of any claim.

(d) TheInsured shall take all practicable steps to trace and recovePitygerty and in the event of theft or damag
(direct or indirect) to discover the person by whomRheperty was stolen or damage and to prosecute and ob
the conviction of such person for offence and trace and recov@&rapgrty stolen.
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17.Basis of Loss Settlement

The Company at any time before payment of a claim and notwithstanding that an offer of settlement has been made in
paying the amount of the loss or damage in respect oPamperty may make it good by reinstating or replacing any of t
Property lost or damaged or such item or parts thereof a€timepany may think fit and paying the amount of loss or damage|
respect of the residue of suBhoperty. Provided that if th&€ompany elects to replace arBroperty, the Company in making
good of the loss or damage shall not be bound to replace or reinstaterepeity exactly and completely but only to do s
substantially as nearly as circumstances permit and in a reasonably sufficient manner. In cases where Bngpeftihés
insured elsewhere, tli@ompany may join with any other insurance company or insurers in replacing or reinstating the same

18. Maintenance of Sum Insured

Immediately upon the happening of any loss or damage&uhelnsured under Section | shall be reduced by the amount of |
or damage and th8um Insured under the various items specified in Section Il and 11l ofSbbeduleshall be reduced in the
same proportion as thBum Insured under Section | is reduced, and such redugech Insured shall limit the Company’s
liability in respect of any further losses or damages occurring during the current perioéolitieinless th&€€ompany consents
upon payment of pro-rata additional premium by ligured for the unexpired period of theolicy to reinstate the fulBum
Insured.

19. Contribution
If at the time of any loss or damage there shall be any other subsisting insurance against such loss or d@oraganthshall
not be liable for more than its retable proportion of such loss or damage.

20. Subrogation

The Insured and any claimant under th®olicy shall at the expenses of tB®mpany do and concur in doing and permit to b
done all such acts and things as may be necessary or reasonably requireddmggaey for the purpose of enforcing any right
and remedies or of obtaining relief or indemnity from other parties to whicBahgany shall be or would become entitled o
subrogated upon theompany paying for or making good any loss or damage undePilisy whether such acts and things shg
be or become necessary or required before or after the insured’s indemnificatioCbynibemny.

21. Condition of Average
If the Property covered hereby on all specified premises shall at the time loss or damage by any perils hereby insured ag
collectively of greater value than tifgum Insured, then thelnsured shall be considered as being his own insurer for {
difference and shall bear a retable share loss or damage accordingly. This clause shall be applicable only in respect o
and Section IV of thi®olicy.

22.Fraud

If the claim be fraudulent or if any fraudulent means or devices be used Imstined or anyone acting omsured’s behalf to
obtain any benefits under tHolicy or if any destruction or damage be occasioned by the willful act or with the connivance
Insured, all benefits under thiBolicy shall be forfeited.

23.Cancellation
The Company may cancel thi®olicy by sending fifteen days written notice to thsured at his last known address and in suq
event, will return to thénsured the premium paid less the pro-rata portion thereof for the perideoliey has been in force.

The Policy may be cancelled at any time by theured on fifteen days written notice to ti@mpany and provided no claim has
arisen during th@olicy Period, thelnsured shall be entitled to a return of premium less premium aCtmepany’s Short Period
rates for the perioolicy has been in force. However, no refund of premium shall be due on cancellatiom#utesl has made
a claim under thi®olicy.

24. Arbitration

a) If any dispute or difference shall arise as to the quantum to be paid undeoltbjs(liability being otherwise admitted)
such difference shall independently of all other question be referred to the decision of a sole arbitrator to be app
writing by the parties to or if they cannot agree upon a single arbitrator within 30 days of any party invoking arbi
the same shall be referred to a panel of three arbitrators, comprising of two arbitrators one to be appointed by ed
parties to the dispute/difference and the third arbitrator to be appointed by such two arbitrators and arbitration
conducted under and in accordance with the provisions of the Arbitration and Conciliation Act, 1996.

b) Itis clearly agreed and understood that no difference or dispute shall be referable to arbitration as herein before
if the Company has disputed or not accepted liability under or in respect oPthiisy.

c) Itis hereby expressly stipulated and declared that it shall be a condition precedent to any right of action or suit |
Policy that the award by such arbitrator/ arbitrators of the amount of the loss or damage shall be first obtained.

d) The applicable law in and of the arbitration shall be Indian law.

e) Itis also hereby further expressly agreed and declared thatGotimpany shall disclaim liability to thénsured for any
claim hereunder and such claim shall not, within twelve calendar months from the date of such disclaimer have b€
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the subject matter of a suit in a court of law, thenGlam shall for all purposes be deemed to have been abandoned
shall not thereafter be recoverable hereunder.

f) In the event that these arbitration provisions shall be held to be invalid then all such disputes shall be referrg
exclusive jurisdiction of the Indian Courts.

25. Notifications and Declarations
a. Any and all notices and declarations to thempany shall be submitted in writing and shall be sent to the addr
specified in theschedule
b. Any and all notices and declarations fesured’s attention shall be posted kosured’s address stated in ti8zhedule

26.Renewal
The Company shall not be bound to accept any renewal premium nor give notice that such renewal is due. No receipt for
premium is valid except on the official form issued by@wenpany.

27.Entire Contract
This Policy constitutes the complete contract of insurance. No change or alterationAoltbysshall be valid or effective unless
approved in writing by th€ompany, whose approval shall be evidenced by an endorsement Bolibg.

28.Governing Law

The construction, interpretation and meaning of the provisions oPtlisy shall be determined in accordance with the law
India. The section headings of thielicy are included for descriptive purposes only and do not form part dPtiisy for the
purpose of its construction or interpretation. The terms oPwiEy shall not be waived or changed except by endorsement iss
by theCompany.

29. Territorial Limits
The indemnity provided under thi®licy is restricted to claims brought in India and determined according to Indian law, an
obligation of theCompany to make payment shall be to make payment in Indian Rupees only.

30. Resolving Issues

We do our best to ensure that our customers are delighted with the service they receive from Bajaj Allianz. If you are did
we would like to inform you that we have a procedure for resolving issues, as mentioned herein below. Please include yd
number in any communication. This will help us deal with the issue more efficiently. If you don’t have it, please call your
office.

First Step
Initially, we suggest you contact the Branch Manager / Regional Manager of the local office which has issued the pol
address and telephone number will be available in the policy.

Second Step
Naturally, we hope the issue can be resolved to your satisfaction at the earlier stage itself. But if you feel dissatisfied
suggested resolution of the issue after contacting the local office, please e-mail or write to:

Customer Care Cell

Bajaj Allianz General Insurance Co. Ltd

GE Plaza, Airport Road, Yerawada, Pune 411 006
E-mail: customercare@bajajallianz.co.in

If you are still not satisfied, after expiry of 30 days period from the date of receipt of your written representation by our c
or after our company rejected or did not reply in 30 days as mentioned above, you can approach the Insurance Ombuds
respective area for resolving the issue. The contact details of the Ombudsman offices are mentioned below:

Areas of Jurisdiction Office of the Ombudsman
2nd FlIr., Ambica House, Nr. C.U. Shah College, 5, Navyug Colpny,
Gujarat, UT of Dadra & NagarAshram Road, AHMEDABAL- 380 01«

Haveli, Daman and Diu (0) 079-27546150, 27546139, Fax:079-27546142
1st Floor, 117, Zone-ll, (Above D.M. Motors Pvt. Ltd.) Maharana
Pratap Nagar, BHOPAL - 462 011

Madhya Pradesh & Chhattisg (0) 07552769200, 2769202, 2769201, Fax:0-276920:

62, Forest Park, BHUBANESWAR - 751 009 (O) 0674-2535220,
Orissa 2533798, Fax:0674-2531607
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Punjab, Haryana, Himachal Prade
Jammu & Kashmir, UT o
Chandigarh

S.C.0. No. 101,102 & 103, 2nd Floor, Batra Building, Sector 1
SICHANDIGARH - 160 017

7-D,

(O) 0172-2706196, 2705861, EPBX: 0172-2706468, Fax: O
2708274

172-

Tamil Nadu, UT—Pondicherry Tow,
and Karaikal (which are part of U
of Pondicherry)

TCHENNAI -600 018

,Fatima Akhtar Court, 4th Flr., 453(old 312 ), Anna Salai, Teynanpet,

(O) 044-24333678, 24333668, Fax: 044-24333664

Delhi & Rajashthan

2/2 A, 1st Floor, Universal Insurance Bldg., Asaf Ali Road, N
DELHI — 110 002

=W

(O) 011-23239611,23237539, 23237532, Fax: 011-23230858

Assam, Meghalaya, Manipu
Mizoram,  Arunachal  Prades
Nagaland and Tripura

r!
h Aquarius, Bhaskar Nagar, R.G. Baruah Rd., GUWAHATI - 781 02

(O) 0361-2413525, EPBX: 0361-2415430, Fax: 0361-2414051

Andhra Pradesh, Karnataka and

Pondicherry

U$-2-46, 1st Floor, Moin Court, Lane Opp.Saleem Function Palac

of Yanam — a part of the UT ofC. Guards, Lakdi-Ka-pool, HYDERABAD - 500 004.

e, A.

(O) 040-23325325, 23312122, 65504123, Fax:040-23376599

Kerala, UT of (a) Lakshadweep, (
Mahe — a part of UT of Pondicherr

2nd FlIr., CC 27/ 2603, Pulinat Building, Opp. Cochin Shipyard, M
hYRoad, ERNAKULAM - 682 015

1.G.

y (O) 0484-2358734, 2359338, 2358759, Fax:0484-2359336

West Bengal, Bihar, Jharkhand a

Sikkim

nd

UT of Andeman & Nicobar Islandg,North British Bldg. 29, N. S. Road, 3rd Fir., KOLKATA -700 001.

(O) 033-22134869, 22134867, 22134866, Fax: 033-22134868

Uttar Pradesh and Uttaranc

Jeevan Bhawan, Phase 2, 6th Floor, Nawal Kishore Rd., Hazar
LUCKNOW - 226 001

tgan;,

(O) 052:-2201188, 2231330, 2231331, Fax:0-223131(

Maharashtra, G¢

3rd FIr., Jeevan Seva Annexe, S.V. Road, Santa Cruz (W), MUNM
- 400 05¢

BAI

(O) 022-26106928, 26106360, EPBX: 022-6106889, Fax:
2610605.

D22-

Note: Address and contact number of Gove

rning Body of Insurance Council:

Secretary General - Governing Body of Insurance Council

Jeevan Seva Annexe, 3rd Floor, S.V. Road

, Santacruz (W), Mumbai - 400 054

Tel. No.: 022 - 2610 6889, 26106245, Fax No.: 022 - 26106949, 2610 6052,

E-mail ID: inscoun@vsnl.net




